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Demand to expand the scope of Loan Waiver Scheme Announced for farmers 
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SHRI S.S. AHLU WALIA (Jharkhand): Sir, I associate myself with the hon. Member. 

SHRJ MANOHAR JOSHI (Maharashtra): Sir, I associate myself with the hon. Member. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All associated will be noted. 

Alleged misuse of official position by Minister of Shipping Road, Transport and 

Highhways 

DR. V. MAITREYAN (Tamil Nadu): Sir, I want to draw the attention of the House towards a 

newspaper report regarding the Union Surface Transport Minister, Mr. T.R. Baalu. 

According to report, Mr. Baalu has been arm-twisting the officials of ONGC... 

(Interruptions)... 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I have a point of order. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One second. ...(Interruptions)... 

DR. V. MATTREYAN: Sir, where is the point of order in this? The Chairman has permitted me. In Zero 

Hour, there cannot be a point of order. ...(Interruptions)... 

.THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I am controlling. ...(Interruptions)... Why are you trying to do 

it? ...(Interruptions)... Please take your seat. ...(Interruptions)... I am here. ...(Interruptions)... 

DR. V. MAITREYAN: Sir, there cannot be a point of order on this. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I am here to protect your interest as well as his interest. 

...(Interruptions)... Please. 

DR. V. MAITREYAN: Sir, you have to protect.; your  interests of the House. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J KURIAN;: 
:
 (Interruptions) am saying....(Interruptions)... This is what 1 meant. 

...(Interruptions) Pfcaue. (Interruptions)... What is your point of order 7 ...(Interruptions)... Please. 

...(Inten up'ions). 

SHRITIRUCHISIVA: Sir,Ruie238 say? . (Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. ...(Interruptions)... You cannot say that. 

...(Interruptions)... You can not say that. ...(Interruptions)... What is your point of order? 

SHRI TIRUCHI SIVA: Sir, Rule 238 says, "A member while speaking shall not refer to any matter of fact 

on which a judicial decision is pending..." 

Sir, in the same news item on the basis of which he said that ...(Interruptions)... 

DR. V. MAITREYAN: Sir, there cannot be a point of order. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 will give the order. ...(Interruptions)... You sit down. 

...(Interruptions)... I will give the decision. ...(Interruptions)... 

DR. V. MAITREYAN: Sir, he cannot ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Dr. Maitreyan, you leave it to me. ...(Interruptions)... 

You cannot say that. ...(Interruptions).. .You sit down. ...(Interruptions)... This is not the way. ...(Interruptions)... 

What is your point of order? ...(Interruptions)... No. ...(Interruptidns)... 

DR. V. MAITREYAN: Sir, there cannot be a point of order in the Zero Hour. ...(Interruptions)... 

SHRI S.S. AHLUWALIA(Jharkhand): Sir, you listen to ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. R.J. KURIEN): I will listen to him also. ...(Interruptions)... It is my job 

...(Interruptions)... Please cooperate with me. ...(Interruptions)... Please cooperate. ...(Interruptions)... Your 

first point is that a matter which is to be decided by the court cannot be discussed. That is what you are 

saying. ...(Interruptions)... What is your point? ...(Interruptions)... Tell me. ...(Interruptions)... 

SHRI TIRUCHI SIVA: Sir, in the same news item. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, you cannot say that. ...(Interruptions)... Please 

...(Interruptions)... Mr. Tiruchi Siva, you have to mention what is your point of order, under what rule are 

you raising it, and what is your objection. You cannot read any material, you cannot make any statement. 

You are raising a point of order which I allowed. Now, say, 
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under what rule are you raising it and what is your objection? That alone will go on record, 

nothing else. 

SHRI T1RUCHI SIVA: I have quoted the rule. It is 238. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I know that. I have that rule book with me. What 

is your objection now? Tel me. 

SHRI TIRUCHI SIVA: The matter is pending in the Delhi and Madras High Court. .. 

(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. You cannot bring in that 

...(Interruptions)... 

DR. V. MAITREYAN: The point of order cannot go on like this. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There are so many issues which may be 

under the consideration of the court, and if you say that something is under the consideration 

of the court, you cannot criticise the court, you cannot criticise the judge. That is ruled out. 

...{Interruptions)... 

SHRI TIRUCHI SIVA: Since the matter is sub judice, it cannot be discussed. 

...{Interruptions)... 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY): Sir, I am 

on a point of order. The subject matter about which the hon. Member has given notice is 

like this. Under Rule 238, the alleged misuse of official position by the Minister for Shipping, 

Road Transport and Highways, Shri T.R. Baalu. That is the subject which he has given. 

DR. V. MAITREYAN: That is the subject given by your office. ...(Interruptions)... 

SHRI V. NARAYANASAMY: No, Sir. I can go by the agenda here in this House Kindly „. 

see subclause (ii) and sub-clause (v) of Rule 238. Sub-clause (v) says: "reflect upon the; 

conduct of persons in high authority unless the discussion is based on a substantive motion" 

drawn in proper terms." Then the words "persons in high authority" have been explained. If 

it is against the hon. Minister, the hon. Member, the person who is making the allegation, has 

to substantiate that allegation and give a letter to the hon. Chairman. The hon. Chairman in 

turn, will forward it to the hon. Minister. After getting explanation from the hon. Minister, the 

Chairman can allow it, and after the Chairman has allowed it the Minister has got a right to 

reply. ...(Interruptions)...  

SHRI S.S. AHLUWALIA: The Chairman has allowed him. ...{Interruptions)... He has been 
permitted by the Chair. ...(Interruptions)... It is shocking. ...(Interruptions)...{Interruptions)... 

What is this? ...(Interruptions)... 

�� *+�����,  ���,:  ( 8"���): �� � ;� �* ����� �+� �� ��;�� �ह9 ;���0 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Maitreyan, you are permitted by the Chair to make 

the statement. You can make the statement. But don't make any allegation. 

DR. V. MAITREYAN: Sir, I am not making any allegation. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Secondly, if you, mention the name of any 

Minister in the House, and since you have mentioned the name, that Minister will have a 

right to reply or respond. Now, you please proceed. ...(Interruptions)... 

DR. V. MAITREYAN: I wish to draw the attention of the House to the news-report regarding the 

Minister of Shipping, Road Transport and Highways, Mr. T.R. Baalu. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Minister is present in the House. So, he 

can do so. ...(Interruptions)... 

SHRI V. NARAYANASAMY: The Minister may be present. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I have not permitted him to make any 

allegations. ...(Interruptions)... 

DR. V MAITREYAN: According to the report, Mr. Baalu has been arms-twisting the 

officials of the ONGC and GAIL of the Petroleum and Natural Gas Ministry. As per the report, 

he is directing them to bend the rules to supply gas from the Cauvery Basin to the two 

companies owned by his sons, and in which* are large shareholders. "The two companies, 

in question, are Kings India Chemicals and Kings India Power Corporation. The Minister, 

according to the report, has summoned the GAIL Chairman, Mr. Choubey on March 1, 

2007..."  

- that is according to the report. 

"... and told him to direct ONGC to supply gas to his family's companies." 

It is pertinent to note at this point of time that Kings Chemicals figures in the 2004 list of 

Tamil Nadu bank loan defaulters! The matter, according to the report, has been taken to the 

hon. Prime Minister seeking his permission to prosecute Mr. Baalu under the Prevention of 

Corruption Act. The undue influence exerted by Mr. Baalu, according to the report, has to be 

viewed in the light of conflict of interest. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to me once again, Mr. 

Maitreyan. ...(Interruptions)... 

DR. V MAITREYAN: ....to benefit the related companies. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Maitreyan, you said 'report'. 

DR. V MAITREYAN: I said 'according to the report'. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Number one. Are you prepared to 

authenticate the report? 

DR. V. MAITREYAN: Yes, Sir. Not only the report, but also the other document. . 

..(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Listen. Number two. Whatever is allegatory will 

be removed from the record. ...(lnterruptions)... 

DR. V. MAITREYAN: That is according to the report, Sir. I am not making any allegations 

agaisnt the Minister. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is a rule. ...(Interruptions)... The rule 

is clear. ...(Interruptions)... As per the rules. ...(Interruptions)... As per the rules. 

...(Interruptions)... 

* Expunged as ordered by the Chair. 
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DR. V. MAITREYAN: 1 am coming to that ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): As per the rules. 

SHR1 S.S. AHLUWALIA: As per the rule ...(Interruptions)... He is already authenticating 

papers, and also the report. 

DR. V. MAITREYAN: I am authenticating the papers. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: He is authenticating, Sir.  

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why do you worry about that? 

...(Interruptions)... Why do you worry about that? ...(Interruptions)... I said only 'the rule'. I go 

by the rules. ...(Interruptions)... 

DR. V. MAITREYAN: The Minsiter, Mr. Baalu, has not contradicted, so far, any of the 

above allegations. On the contrary, he has the audacity to say that it is for the Prime Minister 

to reply. Hence, I urge the Government to come out clean on this subject, and the Prime 

Minister should take this House into confidence and clear the picture. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okey. ...(Interruptions)... Do you want to 

respond first, Mr. Baalu? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI T.R. 

BAALU): Yes, Sir. 

DR. V MAITREYAN: The matter has gone to the Prime Minister. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr.Baalu, are you going to reply to it later 

or now? 

SHRI T.R. BAALU: Yes Sir, I have to reply. I have got some other business in the other 

House. It is not possible to reply later. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to him. 

SHRI T.R. BAALU: Sir, my friend Mr. Maitreyan has made some allegations against me. 

DR. V MAITREYAN: No, 1 have not made any allegations. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Maitreyan, that 1 will see, if there is any 

allegation or not. 

SHRI T.R. BAALU: Sir, he has cast aspersions on me. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will see that. You make your point, Mr. 

Baalu. 

SHRI T.R. BAALU: Sir, I have to make the record straingt. I should say; I was Managing 

Director of King Chemicals, and also of the Company called King Hi-Power. King Hi-Power was 

envisaged so that King Chemicals is rehabilitated. It was having about 40,000 

shareholders. Public money has been invested in that particular Company. And King 

Chemicals has been provided, has been allotted about 10,000 cubic metre of gas by the Gas 

Authority of India. To rehabilitate the King Chemicals Company, King hi-Power has 

approached the Gas Authority of India; they have provided 4.5 lakh cubic metre gas to see 

that power is produced out of gas. Here, you should know, Sir, that a BIFR Company has got 

more than 40,000 shareholders; Public money has to be saved. The responsibility lies with 

the management, whether 'X management' or 'Y management'. And in 1999,1 itself
i
" 
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the agreement. The agreement was between the Gas Authority and....(Interruptions)...As a 

Managing Director, I have signed the particular agreement. 

DR. V. MAITREYAN: As a Minister, Sir! ...(Interruptions)... 

SHRI T.R. BAALU: As Minister? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; you please don't intervene. 

Please continue, Mr. Baalu. 

SHRI T.R. BAALU: But, then, you have to make that allegation also. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF.P.J. KURIEN): You do not respond to 

them...(Interruptions)... 

•   SHRI T.R. BAALU: He knows in which year ...........(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You address it to the Chair. Don't respond 

Whim. 

SHRI T.R. BAALU: See, I have signed an agreement along with the Gas Authority Chairman. 

Sir, the thing is, the employees of that particular Company approached me and said, "You 

only appointed us." And thousands of shareholders approached me and said, "The Company 

has got sick. Now, you are at the helm of affairs. You are Minister. Why don't you put our 

case before the Petroleum Minister so as to have the justice?" What was the injustice? The 

injustice was that the allocation made by the Gas Authority of India Limited was cancelled. 

Why was it cancelled? (Interruptions)... What for was it cancelled? It was only to take 

revenge on me. On 21.12.2003,1 resigned on the advice of my leader, Dr. Kalaignar Karunanidhi, 

and the DMK as also on principles, and got freed from the clutches of the BJP. I was a 

Member of the NDA Council of Ministers. I resigned and then the country was to go to the 

polls. They wanted to take revenge on me. On 21.12.2003,1 resigned. Within 25 days, on 

14.1.2004, it was cancelled. Why was it cancelled? (Interruptions)... 

THE VICE-CHAIRMAN (PROF. P. J- KURIEN): Mr. Siva, please. 

SHRI T.R. BAALU: They had cancelled not only the 10,000 cubic metre of gas allocated 

and also the 4.5 lakhs cubic metre of gas intended for producing power. Both these things 

were cancelled. Here lies the problem, Sir. My old friend has taken revenge on me. I was at the 

helm of affairs of both the companies. Thousands of shareholders are on the one side and 

hundreds of labourers are on the other. To avoid the closure of the company, at the request 

of the employees, I put as world to my friend the Petroleum Minister to render justice. That is 

what happened. What is wrong in that? I have not discussed anything. (Interruptions)... I 

stick to the fact that I have not discussed anything. (Interruptions)... 

DR. V. MAITREYAN: A confusing statement has been made by the Minister 

(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J.KURIEN): No. (Interruptions)... No, please. 

(Interruptions)... 

SHRI T.R. BAALU: They have taken revenge on me. The BJP has taken revenge on me. 

(Interruptions)... I wanted to have justice rendered to that company. (Interruptions)... What is 

wrong in that? (Interruptions)... 

[RAJYA SABHA] 
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DR. V. MAITREYAN: The matter has gone to the Prime Minister. (Interruptions)... I want a 

reply from the Prime Minister. (Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okey. Shri Brij Bhushan Tiwari. 

(Interruptions)... Please. Nothing will go on record. (Interruptions)... Nothing will go on 

record except what Shri Brij Bhushan Tiwari says. (Interruptions)... Nothing will go on 

record, except Brij Bhushan Tiwari. (Interruptions)... 

SHRIS.S.AHLUWALIA:* 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No. (Interruptions)... You believe or you don't 

believe, please sit down. (Interruptions)... No (Interruptions)... That is up to you. (Interruptions)... 

Concern over use of Genetically Modified Seeds 
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 •Not recorded. 
t[ ] Transliteration in Urdu Script. 


